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qk 
Since the Ld.Cusel for the Resondentg 

/ 
	 airady t&.ken notice of this O.A. ear1ie 

we would direct him to file courter by 

3e.11.4 and the matter. be  listed on 17,12.4 

for further orders. 

rder ciacci 17.12.2004 

Heard 3hri P..TrIpathy, learned 

or the applIcant and Shri C.R.Mjshra, 

arned idd1 .Standincj Counsel 	earing on 

boh.f of Lh.e Respondents, 

ifl his O.A. the applicant has 

'utforth a complaint that her husband late 

Sanut. 31s 	cued ,hilc orjnq as casu31. 

lahoorr unior the Resoflnts-3rflj3:-tLn. 

but she has not been given the benefit ot 

t irnhiV'nsion and other de:hcia 

dues 

Th. e Res,ndontsRailway h vc 

ilo 	their conte r opposing the rayer of 

the applicant. Relying on the decision of 

the Fbn'ble Apex Court, in the case of 

Ran' imar & Ors.vs. Union of India & Ors.. 

reported in 1988 (2) ZCR 138, they have 

submitted that no retirel benefit is available 

tcasua1 labour and therefore, the 0 .A. 

being devoid of merit is liable to be 

ci isnissC-d. 

I have considered the rival 

submiss ions advanced at the Bar. It is not 

in dispute that the status of the husha 

f the ioplicant was that of a casual 1.. 
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'I 	t well settled princiole of Ia that 

pension is not payable tocasual labour. In 

the circumstances, I have no option but to 

'/ 	
reiect. this O.A. Ordered accordingly, 

ib weve r, liberty is granted to the 

apicaflt to ventilage her grievance for 

aoointment of one of the wards of the deceased 

/ e1/ 	 casual labourer under the schem of compassion.. 

ate appointmont operated by the Respondents 

D a 	1-71~,, n t for casual iorrs 


